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considered by the autho::::!.ty in passing the

not a case where contempt notices should be
issued. In case the applicant is aggrieved

05.10.2007
Hon’ble Mr. Justice Khem Kaxr:
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Heard Sri A.K. Srivastava
counsel for the appl:l.cantu < -Ei

We have heard him and hav % “_f;:__,_a_r the
contents of Contempt appl:.eation and order
dated 04.07.2007 which the raspc:n ents are
said to have passed in compliance of order
dated 13.02.2007 in OA No. 484/05. What Sri
Srivastava submits is that the direcﬁiﬁ svs- > £
this Tribunal have not properly bee:
complied with nor the relevant p‘einta“

order dated 04.07.2007. We feel that it is

of the order dated 04.07.2007 he may pursue
the remedy available to him.

So the application for nitiating
contempt proceedings is -rejectedﬂ rithout a7
prejudice to the right of the applicant to
challenge the said order dated 04.07.2007.
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